
IN THE £LNTRL ADMINISTF.MTIUE iRI[JUihL ;HYOERMEAD dENCH 

/4 T HYUEHRBRD 

.R. Nos423/93., 44/93, 443/93 9  444/93 9  445/93 9  

\ 	 446/93, 447/93 & 	 Deci  

1)P].Narender 2)M.Rsmesh 3)P.ilallesh 4)f].Jengaiah 
5)N.iianohar 6)N.Satyanarayana 7)f1.Owarakariath 	Petition6r a 
and K.Satyanarayana Suamj 

	

Sri Y.Suryanarayana and Sri P.Naveen Ran 	Pdvocte for 
the r3CjtjCflOt 
(5) 

Versus 

The Reojona]. Director, A .P.Ernpio>tees 5tteResondent. 
I.nurnr:5afIfy -, TidñiiThfrfEg15-y-23, 
Hill Fort Id, .FIyd & anotner 	- 

Sri N.R.Qeiraj for FL-i 	 Advocate for 

Sri D.Panduranga Reddy for R-2 	 thc Rs3ponient 

CDRhi: 

THE HCNBLE MR. 2USTICE U.NEELMDRI HAD 	WItESCHAIRMMN 

THE HON 'BLE Mil 	p .TTFcIRuUENGRDRM 	IIENflER (A) 

1 • ljhcthsr Reporters 6r ldcal p;por s nay 
be alloLied to St3E t he jud2mL;nt 

2. To be referrd to the Rapnrtsrs or njt? 

hJhsthr their LcrdshLps wish to SEC 

the fair copy ol 	Judgrnnt? 

Uhcthsr it neado to Ls circulaiLd to 
ocriar Bench6s nf'the Tribunal? 

5 Rçir <5  of Uice_Jhajrman on :olumns 
124 (to be suomitted tc Hon'ble 
Vice-Chairman where he is not zn 

Li the ench.) 

VP)T 	 (HVNRJ) 
- M(A)  

--- 

S 



H 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

LJ.R.Nos.423/93 9  424/93 9  443/93, 444/93 9  445/ 95, 446/93 

447/93 9  d*48/93. 

Ut. of Order:5-5-93 

1.1'1.Narender 	 .. 	BA 423/93 

2.M.Rarnesh 	 .. 	BA 424/93 

3.P.PIalleshaj.. 	 .. 	BA 443/93 

4.VI.Jangazah 	 .. 	BA 444/93 

5.N.Manohar 	 .. 	BA 445/93 

6.N.Sazyanarayana 	.. 	Oh 446/93 

7.M.Dwarakanath 	 . 	BR 447/93 

8.K . Satianarayana 
Suamy 	 .. 	BA 448/93 

......Applicants 

Us. 

The Regional Director, 
Andhra Pradesh Employees State 
Insurance Corporation, Regional 
Office, 5-9-23, Hill Fort Road, Hydarabad. 

The District Employment Officer, 
Hydorabad District tmployment  Exchange, 
Hyddrabad. 

Respondents 

/ 

Counsel for the Applicants 	Shri 	6uryanaana in BA 423,424/93 

Shri P.Navsen Rao (in all other Ohs) 

Counsel for the Respondents 	Shri N.R.Deuraj,Sr.CGSC for R-1 

Shri D.Panduranga fReddy for R-2 
(in all BA5) 

CORAM: 

THE HON'BLE DUSTICE IIR.V.NEELADRI RAB 	: 	VICE—CHAIRMAN 

THE HDN'BLE MR.P.T.THIRUUENGRDAM 	: 'MEMBER (A) 

(Orders of the Diun. Bench passed by Hon'ble 
JustLce Mr.U.N.Rao, Vice—Chairman) 

.....2/— 
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All these employees were appointed as adhoc Peons 

in the various offices under the jurisdiction of the Regional 

O'irector, Andhra Pradesh Employees State Insurante Corpora-

tion, Regional Office, Hyderabad. The recruitment rules were 

followed, in appointing them. All these applicants were issued 

4ng 
orders dt.29-4-93 terçMih't4hctheir, 	services in the Corpora— 

tinn ijithffPQrf Pnm fl_ii_fl AM 

applicantsLhat they are beinging continued by keeping the 

above orders in abaYance/  44 is stated by Sri N.R.Davraj, 

learned standing counsel for the Respondents that the 

impugned orders in these Original ApplicationsancelLed 

and they would follow the rule of last come first go 

principle. In the result all these O.R$ become infructurous. 

Accordingly the O.A.s are dismissed as infructuous with no 

order as to costs. 

(p. T. THIRU\IENGADAM) 
- 	 Member (A) 

I 

Dated: 5th May, 1993. 
Dictated in Open Court 

(u.NEELADRI RAD) 
Uice—Chairman 

Lputy Registr r( 

To avl/ 

The Regional Director, A.P.Employees State 
Insurance Corporation, Regional Office, 5-9-23, Hill Port Road,HyJ. 
The District Employment Officer, Hyderabad Thst.Employment Exchange 

Hyd. 
3.1'4 copto Mr.Y.Suryanarayana, Advocate,CAT.Hyd. 
4.54 copJto Mr.p.Naveen Rac, Advocate, CAT.Hyd•  
5. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 
6One. copy to Mr.D.Panduranga Reddy. Spl.Counsel f or A.P.Govt.CAT.H 
7. Copy to Library, CAT.Hyd. 
8, One stare copy. 
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